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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 529 of 2025

In the matter of:

Imran Ali Khan Applicant
Vs.

State of Uttar Pradesh & Ors. Respondents

Response on behalf of Respondent No. 10, CPCB, in compliance of order

dated 15.10.2025 passed by the Hon’ble NGT

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal, Principal Bench (hereinafter

referred to as “Hon’ble NGT”) vide Order dated 15.10.2025 in Original

Application (hereinafter referred to as “OA”) No. 529/2025 has sought the

reply of Central Pollution Control Board (hereinafter referred to as "CPCB") in

the instant matter. Thereby, the reply is made in the succeeding paragraphs.

2. That CPCB is constituted under the Water (Prevention and Control of

Pollution) Act, 1974 (hereinafter referred to as "the Water Act, 1974"). It

performs the functions under the Water Act, 1974, the Air (Prevention and

Control of Pollution) Act, 1981 (hereinafter referred to as "the Air Act, 1981 "),

and the Environment (Protection) Act, 1986.

3. That the State Pollution Control Boards/Pollution Control Committees

(hereinafter referred to as “SPCBs/PCCs”) have been constituted in States /

1974 and the Air Act. 1981 and arenion Territories under the Water Act,
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empowered to perform the fbnctions and implement the provisions of these

Acts in respect of their Territorial Jurisdiction.

4. That in the present OA, the applicant has alleged that respondent No. 11-M/s.

SPR Brick Field located in Khasra No. 1044 Village Gohra Alamgirpur, Tehsil

and District Hapur, Uttar Pradesh is operating even though the Consent to

Operate (hereinafter referred to as "CTO") has expired on 31.07.2023.

Applicant further alleges that respondent No. 11 brick kiln has been set up in

violation of the siting criteria which has been prescribed under the Uttar

Pradesh Brick Kilns (Siting Criteria For Establishment) Rules, 2012. The said

brick kiln is alleged to be violating the environmental norms and creating a

health hazard.

5. That the Uttar Pradesh Government has notified siting criteria for brick kilns,

namely “The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)

Rules, 2012”. Relevant excerpts only are as follows: -

“ ...a brick kiln shall not be established within a distance

of 5.0 kilometres from the area of a Municipal Council or

Municipal Corporation. Subject to the above restrictions, a

brick kiln shall be established at least 500 metres away from

a residential area having a minimum population of 100-150

persons or 20 houses, either kachha or pucca houses, 1.0

kilometrefrom a residential area having a population of more

than 150 persons or more than 20 houses, whether kachha or

pucca.

iII. of De Ski
154

A brick kiln shall not be established at a place within a

distance of 10.0 Kilometres from registered hospital, school,

public building, religious places or a place where flammable
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substances are stored; a brick kiln shall not be established

within a radius of 5.0 kilometres in nottBed sensitive areas of

a zoo, wildlife sanctuaries, historic monuments, museum and

the like :

Provided that in case of Taj Trapezium Zone (T. T.Z.), the

directions/guidelines given by the Supreme Court from time

to time shall apply.

Distance from the sides of the mango orchard/Mixed fruits,aHP

fell\.: (mango and other) orchard (having at least 100 tubing
boA.L. Ch„dhary\ :\t„e„) j,int nu„,„y f, ,m th, b„i,k kiln ,h,it not be less than

N.C.T. of Den Ii ) A iI

, t \ Regd. No. 1 513 j - ',\800 meters in each direction. The mentioned distances are
IIq

VF-oW applicabt' i'"especth?e of the variety/type of fruit area,
individually or collectively, should not be less than

2.5acre . ..

6. That the Ministry of Environment, Forest and Climate Change (hereinafter

referred to as “MoEF&CC”) vide Notifications dated 22.02.2022, issued

revised Environmental Standards for Particulate Matter (hereinafter referred to

as “PM”) of 250 mg/Nm3 for brick kilns. The said notification also stipulates

the siting criteria, fugitive dust emission control measures, list of approved

fuels, porthole and platform for emission monitoring, timeline for conversion

to Zig-Zag technology or vertical shaft or using Piped Natural Gas as fuel in

brick making, etc. MoEF&CC has revised the timelines for conversion vide

Notification GSR 895 (E) dated 15.12.2023 and vide Notification GSR 70(E)

dated 22.01.2025
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7. That it is humbly submitted that the Brick kilns should comply with the

conditions stipulated in the MoEF&CC notification dated 22.02.2022 and

amended thereof. It is also submitted that Brick Kilns should also comply with

the condition stipulated in the Uttar Pradesh Brick Kilns (Siting Criteria for

Establishment) Rules, 2012. A true copy of “The Uttar Pradesh Brick Kilns

(Siting Criteria for Establishment) Rules, 2012” is annexed as Annexure-

I and the MoEF&CC notifications are annexed as Annexure-II.

8. That it is humbly submitted that Brick kilns should operate only after obtaining

prior CTE and CTO from the concerned SPCB/PCC and shall comply with the

conditions stipulated therein.

9. That, the answering respondent herein craves leave of the Hon’ble NGT to file

additional reply, if required, in future.

10. That, in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by all the order(s) or

direction(s) passed by this Hon’ble NGT in the instant OA.

„Q&by/
(JM;mika Sagar)\

Sciehtist 'E’
Central Pollution Control Board

13.01 .2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 529 of 2025

In the matter of:

Imran Ali Khan Applicant

Vs.

State of Uttar Pradesh & Ors. Respondents

I, Anamika Sagar, working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare on

oath and state as under: -

1. That, I, the deponent herein is well conversant with the facts and circumstances

of the present case on the basis of the information derived from the official

records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB.

2. That, the accompanying reply may be read part and parcel of the present
affidavit.

3. That, the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the records

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.
.v-

INT

Ma;;X=F;// a:I ?ga_r
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VERIFICATION:

1 4 JAN 'T:6
Verified at Delhi on this day of 2026 that the contents above are correct and

true on the basis of the records of the case as mentioned in the day-to-day affairs of

the CPCB. Nothing has been concealed therefrom or mis-stated.

,vC
LW:,v

DEPONEN

al!, . . , .It / Anamika S Jar
:$rfB© 'j' / Scientist 'E'

&d-1-cl ’XT'WT fUtHT - ;a
Ccr,’.raI Potiution Control F iarc!
\.h qq, aT $\m'W qfttHq MagI qr ’nTI)
M/o Environment, Forest & Climate Change, G - India)

TRaVI TnT, Idl aniq aRp feB 032
ar iv,sr 1.h-„/an. East Arjun Nagar, D' 332

AT TA'$"-!

1 4 JAN 2026
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Uttar Pradesh  Sashan, 
Paryavarn Anubhag. 

 
In pursuance of the provisions of the clause(3) of article 348 of the constitution, the Governor is 
pleased to order the publication of the following English translation of notification no. 921/55-
i;kZ/12-94¼i;kZ½-11, dated June 27,2012 
 

   NO. 921/55-i;kZ/12-94¼i;kZ½-11     
Dated Lucknow,June 27, 2012 
 

 In exercise of the powers under sub section (1) of section 54 read with clause (z) of sub 
section (2) of the said section and sub section (1) of section 21 of the Air (Prevention And Control of 
Pollution) Act,1981 (Act no.14 of 1981 ) the Governor, after consultation with Uttar Pradesh 
Pollution Control Board and after considering the objections and suggestions received from 
concerned person, is pleased to make the following rules with a view to regulating the siting criteria 
for the establishment of new  brick kilns in the State of Uttar Pradesh:- 
 

THE UTTAR PRADESH BRICK KILNS(SITING CRITERIA FOR ESTABLISHMENT ) 
RULES,2012 

Short title and 
commencement 

 
 
 
 
 

Distance from 
residential 

area/population/sen
sitive area/mango or 

fruit orchard. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. (1) 

 

 

(2) 

 

 

2. 

 

 

 

 

       (i) 

 

 

 

 

 

 

 

 

               (ii) 

 

 

 

These rules may be called the Uttar Pradesh Brick kilns 
(Siting Criteria For Establishment ) Rules,2012 

 
They shall come into force with effect from the date of 

their publication in the Gazette.                                                                                                         

Subject to provisions of the Uttar Pradesh Promotion and 

Protection of Fruit Trees (Regulation of Harmful 

Establishment and Housing Scheme Act, 1985 (U.P.Act 

No. 18 of 1985, a brick kiln shall not be established which 

does not fulfil the following conditions:- 

a brick kiln shall not be established with in a distance of 

5.0 kilometers form the area of a Municipal Council or 

Municipal Corporation. Subject to the above restrictions a 

brick kiln shall be established at least 500 meters away 

from residential area having minimum population of 100- 

150 persons or 20 houses either kachha or pucca houses 

1.0 kilometer from a residential area having population 

more than 150 persons or more than 20 houses whether  

kachha or pucca; 

a brick kiln shall not be established at a place within the 

distance of 10. Kilometer from registered hospital, school 

public building, religious places or a place from where 

flammable substances are stored; a brick kiln shall not 

established within a radius of 5.0 kilometers in notified 

Annexure- I
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Permission for the 
establishment of the 

brick kiln 

 

 

 

 

 

 

   

      (iii) 

 

 

      (iv) 

  

    

      (v) 

  

       (vi) 

 

 

      (vii) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  3. 

 

sensitive areas of a zoo, wild life sanctuaries, historic 

monuments, museum and the like: 

        Provided that in case of Taj Trapezium zone 

are(T.T.Z.) the directions/guidelines given by the Supreme 

court form time to time, shall apply; 

a brick kiln shall not be established within a distance 200 

meters from the sides of the railway tracks; 

a brick kiln shall not be established within a distance of 

300 meters from both sides of the National and State 

Highways; 

a brick kiln shall not be established within a distance  of 

100 meters from both sides of a main district road /public 

works department roads; 

a brick kiln shall not be established within 800 meters 

from a brick kiln already established; 

a brick kiln should not be allowed to install in the ‘Buffer 

zone’ of a notified fruit belt area as defined in ‘The Uttar 

Pradesh Promotion and Protection of Fruit 

Trees(Regulation of Harmful Establishments and Housing 

Schemes) Act,1985’ and the restriction made by 

competent authority concerned or decision of court on 

case to case basis, if any. 

        Distance from sides of mango orchard/Mixed fruits 

(mango and other) orchard (having at least 100 fruiting 

trees) joint nursery from brick kiln shall not be less than 

800 meters in each direction. The mentioned distances 

are applicable irrespective of the variety/type of fruit area 

individually or collectively should not be less than 2.5 

acre. 

        Distance will be measured form the chimney of the 

brick kiln to the first/ nearest row of the tree of 

mango/fruit orchard towards the kiln. 

No license in respect of firing of brick kiln or for mining 

lease shall be granted by the Zila Panchayat/concerned 

district administration until and unless a valid pervious 

consent (NOC) is obtained by the owner of the brick kiln, 
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Emission Standards 
 
 
 
 
 
 
 
 

Materials to be used 
in Brick Kilns 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
Duties of the 

proprietor of a Brick 
Kiln. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

    4. 

 

 

 

 

   5. 

 

 

 

 

 

 

 

 

 

          6.(1) 

 

 

 

 

              

               (2) 

 

              (3) 

issued by the State Board. 

The emission standards and Pollution Control System 

including height of Chimney for Brick Kilns as notified by 

Ministry of Environment and Forest (MOEF) Government 

of India vide serial no. 74 of schedule I in notification no. 

GSR 543 (E) dated 22nd July,2009 shall be applicable in 

case  of Brick Kiln, issued under the Environment 

(Protection) rules,1986. 

The following materials may be used in Brick Kiln 

established under these Rules:- 

(a) Local agro industrial waste residue to replace coal 

as internal fuel such as cotton stalk, mustard stalk 

etc; 

(b) Non hazardous waste such as stone dust, rice husk 

ash, red mud etc. may be mixed with top soil; 

(c) Fly ash in brick moulding in compliance with the 

notification issued under the Environment 

(Protection) Act,1986 as applicable; 

 

Provided that the spent organic, solvent, oily 

residue, pet coke, filter press cake(hazardous 

waste) and other waste such as plastic rubber, 

leather shall not be used as fuel in the brick Kiln. 

Multi layer and multi storey green belt of 10 meters width 

shall be constructed along the periphery of brick kiln 

leaving two 10 meters wide gaps in the boundary for 

entry and exit of material and vehicles. A wall of 3 meters 

height shall be constructed on the sides where land is not 

available for green belt development to prevent fugitive 

dust emission. For installation of brick Kiln with green belt 

development, the minimum area required is 2.0 acre. 

Lighting arrestor as per the PWD norms or any other 

standard desing shall be installed for brick Kiln to avoid 

the damage to stacks/chimney caused due to lighting 

attack. 

In Brick Kiln besides the above Good House keeping 

practices including disposal of coal, ash, provision of 

9
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Permission for 
operation of the 

brick Kiln. 

 

 

 

            (4) 

 

 

   

               7. 

double wall around the Kiln, proper layout Brick lining of 

passage use of properly grades coal, proper firing 

practices, protection from noise pollution and other 

measures should be followed by all Brick Kiln Owners. 

While digging the earth for making bricks in the area ear 

marked for the same, the straight cutting of earth should 

be avoided; instead the cutting should be done in a 

slanted manner in the proportion of 1:3, so that there 

should be minimum soil erosion of the agricultural land. 

A person who want to operate a brick Kiln shall make an 

application with requisite fee separately to the State 

Board by furnishing mining lease from district 

administration, permission for firing from Zila 

Panchayat/Zila Parishad and no objection 

certificate/License as the case may be from the 

Horticulture Department, under the Uttar Pradesh 

Air(Prevention and Control of Pollution) Rules,1983,and 

the Uttar Pradesh Water (Consent for discharge of 

sewage and Trade Effluent) Rules,1981, for the 

permission for the operation of the brick Kiln. On receipt 

of such application the State Board may reject such 

permission after necessary enquiry as prescribed under 

the aforesaid Rules. 

        Provided that a brick Kiln which was 

established/operate previously but not being operative in 

the last season, want to operate or change the 

name/ownership and have valid consent under the Air 

(Prevention and Control of Pollution) Act, 1981 and the 

Water (Prevention and Control of Pollution) Act, 1974 

may operate the same if it informs in writing to the State 

Board but shall be bound to comply with all the 

conditions subject to which consent was granted. 
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[tT IIav 3(@)]

feuu: 4a fza ztsua, araU, TT II, aw€ 3, 5r-ave (i) +aria 19 +iaz, 1986 +
a1.a. 844 (r) arr 7afa far nu a sit 04 +4ax, 2021 ft fr+qaar mr.a.f. 724 (3)

rt zifaa+iitfa far

"74 Brick Particulate matter in stack emission
250 mg/Nm'

Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day
14 m (at least 7.5m
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day
16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day
24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd February, 2022

G.S.R. 143(E).In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, name\y:-

1. Short Title and commencement: ­
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the

following entry shall be substituted, namely: ­

Notes:
1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.
2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped

Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for

conversion, such orders shall prevail.
3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or

agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

kilns.
4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design

laid down by the Central Pollution Control Board for monitoring; of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO2 as below:
PM (normalized) = (PM (measured)x 4%) (% of CO measured in stack), no normalization in case
CO, measured 4%. Stack height (in metre) shall also be calculated by formula H=I4Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.

57199/2022/IPC-V-HO
23
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4 THE GAZETTE OF INDIA: EXTRAORDINARY [PART IISEC.

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and
orchards. State Pollution Control Boards/Pollution Control Committees may make siting er
stringent considering proximity to habitation, population density, water bodies, sensitive rece1
etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing
kiln to avoid clustering of kilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescrib
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of
concerned State or Union Territory shall be obtained for extracting the soil to be used for I
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or brick
paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks".

[F. No. Q-15017/35/2007-C

NARESH PAL GANGAWAR, Add1.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended
number G.$.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government oflndia Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-1 10054. A0OK KUMAR E277%
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प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 15 दिसम्बर, 2023 

सा.का.जन 895(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 6 और 

धारा 25 द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए पर्ाावरण (संरक्षण) जनर्म, 1986 का और संिोधन करने के जलए 

जनम्नजलजखत जनर्म बनाती ह,ै अर्ाात ्:--  

1. सजंक्षप्त नाम और प्रारंभ—(1) इन जनर्मों का संजक्षप्त नाम पर्ाावरण (संरक्षण) छठा संिोधन जनर्म, 2023 ह ै।  

(2) र् ेरािपत्र में उनके प्रकािन की तारीख को प्रवृत्त होंग े।  

2. पर्ाावरण (संरक्षण) जनर्म, 1986 की अनुसूची 1 की प्रजवजि के क्रम सं. 74 के रिप्पण सं. 2 के स्ट्र्ान पर जनम्नजलजखत 

प्रजवजि रखी िाएगी, अर्ाात ्:--  

“2. जवद्यमान ईंि भटे्ट, िो जिग-िैग प्रौद्योजगकी र्ा उध्ववााकार साट ि का प्रर्ोग नहक करत ेहय र्ा पाईप्ड प्राकृजतक गैस 

का जनम्नजलजखत अवजध के भीतर ईंिें बनाने के जलए ईंधन के रूप में उपर्ोग करते हय :  

(क) गरै प्राजप्त नगरों के िस दकलोमीिर व्यास के भीतर अवजस्ट्र्त भट्टों की ििा में एक वर्ा अर्ाात ्23.02.2023 से ; 

जसवार् उनके, िो िस लाख से अजधक िनसंख्र्ा वाल े नगरों, राष्ट्रीर् रािधानी राज्र्क्षते्र जिलों कें रीर् प्रिरू्ण 

जनर्ंत्रण बोडा द्वारा श्रणेीकृत अत्र्जधक और बहुत प्रिजूर्त क्षेत्रों में अवजस्ट्र्त हय ;  

(ख) अन्द्र् भट्टों की ििा में एक वर्ा अर्ाात् 23.02.2024 से :  

स.ं   712] नई दिल्ली, िुक्रवार, दिसम् बर 15, 2023/अग्रहार्ण 24, 1945  

No. 712] NEW DELHI, FRIDAY, DECEMBER 15, 2023/AGRAHAYANA 24, 1945  

सी.जी.-डी.एल.-अ.-15122023-250682
CG-DL-E-15122023-250682
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 परंत ु उस ििा में, िहां वार्ु क्वाजलिी प्रबंधन आर्ोग/कें रीर् प्रिरू्ण जनर्ंत्रण बोडा/राज्र् प्रिरू्ण जनर्ंत्रण 

बोडा/प्रिरू्ण जनर्ंत्रण सजमजत न ेपृर्क् रूप से अजधक कठोर सजिर्म/समर्-सीमा िारी की ह,ै ऐसे आििे अजभभावी 

होंगे ।” 

[फा.सं. क्रू्-15017/35/2007-सीपीडब्लल्र्]ू 

नरेि पाल गगंवार, अपर सजचव 

रिप्पण :  मूल जनर्म भारत के रािपत्र, असाधारण, भाग 2, खंड 3, उपखंड (i) में सं. का.आ. 844(अ), तारीख  

19 नवंबर, 1986 द्वारा प्रकाजित दकए गए र्े और उनका अजंतम संिोधन अजधसूचना सं. सा.का.जन. 414(अ), 

तारीख 5 िून, 2023 द्वारा दकर्ा गर्ा र्ा ।  

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th December, 2023 

G.S.R. 895(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 

act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely: - 

1. Short title and commencement.-- (1) These rules may be called the Environment (Protection) Sixth 

Amendment Rules, 2023. 
(2) They shall come into force on the date of their publication in the Official Gazette. 

 
2.    In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, the 

following entry shall be substituted, namely: -  

"2.     The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped natural gas 

as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use piped natural gas as fuel in 

brick making within a period of : 

(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except 

those located in million plus population cities, NCR districts, and critically & severally  polluted areas as 

categorized by CPCB;   

 (b) one year w.e.f. 23.02.2024 in case of other kilns.   

        Provided that in case where Commission for Air Quality Management / Central Pollution Control Board / 

State Pollution Control Board / Pollution Control Committee has separately issued more stringent Norms/ 

timelines, such orders shall prevail. " 

 [F. No. Q-15017/35/2007-CPW]   

NARESH PAL GANGWAR, Addl. Secy.  

Note:  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number S.O. 844 (E) dated the 19
th

 November 1986 and last amended, vide notification number G.S.R. 

414(E) dated the 05
th

 June, 2023.  
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PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 22 िनवरी, 2025 

             सा.का.जन.  70(अ).–– केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की 

धारा 6 और धारा 25 द्वारा प्रित्त िजिर्ों का प्रर्ोग करत े हुए, पर्ाावरण (सरंक्षण) जनर्म, 1986 का और 

संिोधन करने के जलए जनम्नजलजखत जनर्म बनाती ह,ै अर्ाात्:-  

1. (1) इन जनर्मों का संजक्षप्त नाम पर्ाावरण (संरक्षण) जनर्म, 2025 ह ै।  

  (2) र्े रािपत्र में उनके प्रकािन की तारीख को प्रवृत्त होंग े। 

2. पर्ाावरण (संरक्षण) जनर्म, 1986 की अनुसूची 1 में क्रम सं. 74 के रिप्पण की क्रम संख्र्ा 2 के पैरा (ख) में 

“एक वर्ा” िब्िों के स्ट्र्ान पर “िो वर्ा चार मास और सात दिन” िब्ि रख ेिाएंगे । 

[फा.सं. क्र्ू-15017/35/2007-सीपीडब्ल्र्]ू  

वेि प्रकाि जमश्रा ,संर्ुि सजचव 

 

रिप्पण: मूल जनर्म भारत के रािपत्र, असाधारण, भाग 2, खंड 3, उपखंड (i) में का.आ. 844(अ), तारीख 19 

नवंबर, 1986 द्वारा प्रकाजित दकए गए र् ेऔर सा.का.जन. 543 (अ), तारीख 22 िुलाई, 2009, सा.का.जन. 

स.ं   41] नई दिल्ली, बुधवार, िनवरी 22, 2025/माघ 2, 1946  

No. 41] NEW DELHI, WEDNESDAY, JANUARY 22, 2025/MAGHA 2, 1946  

सी.जी.-डी.एल.-अ.-23012025-260395
CG-DL-E-23012025-260395

17

122



2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

 

143(अ), तारीख 22 फरवरी, 2022 और सा.का.जन. 895(अ), तारीख 15 दिसंबर, 2023 द्वारा संिोजधत दकए 

गए र्े । 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 

NOTIFICATION 

New Delhi, the 22nd January, 2025  

              G.S.R. 70 (E).— In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 

amend the Environment (Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2025. 

    (2) They shall come into force on the date of their publication in the Official Gazette. 

  

2.    In the Environment (Protection) Rules, 1986, in SCHEDULE-I, in Sl. No. 74, in the notes, in serial 

number 2, in paragraph (b) for the words “one year”, the words "two year four months and seven days” 

shall be substituted.  

[F. No. Q-15017/35/2007-CPW ]  

 VED PRAKASH MISHRA , Jt. Secy.  

  

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i), vide number S.O. 844(E), dated the 19th November 1986, and amended, vide notification G.S.R. 

543(E), dated the 22nd July, 2009, G.S.R. 143(E), dated the 22nd February, 2022 and G.S.R. 895(E), dated 

the 15th December, 2023. 
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